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1. Sh, KUK Singh,

Z. Sh. Ronmoy Dass

3. Sh.R.K.Pat fuwal

4, Sk, Ajit Kumar Sinha

5. kit B.Bhawa

5, Sh.Pawsin Singh Tomar

7. Smt. Chhavi Arupan

8. Smt. Smita Jhingran

9. Sh. NDevashish Rov Chaudhary -
10, Smt. Sarci Deswal

11. 5h. Vimal Saha chanplicant

all ofo RALIA, Raj
Ghariabhad (UR)
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> {Through Narinder Kaushilk, Advocate
znd Sh. Rajl Birhal, Sr. advocate wi
Sh.MLGML.Sudan & Sk, 1 K. Bhola.Advaca

Tor applicants in WA 725/97).
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Versus

1. Union of Tndia
Secretary,
1inistry of Finance,

Morth Block, New Delhi
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3. Chairman,
® Union Public Serv
Shahijahan Road,

New Telhi.

{(By neone)

By Hon'hla Dr. e-Chairman (1)
urgently hefore
O ders

that some drganl

chijertions
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pending, we over-rule 211 the objections and take the

08 ms well as the connected Mps on file and procees

o
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we

pass the following ord
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This is a Fresh 04 and no notice as  naan
sesyed too the raspondents but some of the affected
parties have moved an application for intsrvention and

hut for these respondents, none is present on hehalf

The reliefs sought in  this petition are

~espondents  to conduct DPC for the post of DCIT which
has arisen dug to creation, promotion, retirement n
addition to existing vacanciss in the year 1997-28 and
make requisite panel accordingly. We are of the
opinion that we cannot call upon to grant the reliaf
as sought  for  for the sinple rea that we do not
propose to  run the department from this place rathisr

for the department to make appropriate panel and
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ald DPC O in accordahfe with the rules and we cannat
presume that . the department would violate the extant
rules in this regard. The second relisf sought i &
direction that the respondents  shall follow the
Judgemnent of the “un hle Supreme Court at &nnexurs-TTT

in its ftrus spirit as des’
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. Tt goes without saying
that the- ratio of the Hon*hle Supreme Court decision
Se a law  Taid  down under  Article 141 of  the
Constitution  of Tndia and s binding  on all
including  the respondents For  which: no

notice in this 04 is required for a direction that the
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of “he responcnents, It s needlass to sav that oo
reply from  the =ide of respondents o reoiired to o b
fFilad on  this  Ja=sus. Hemce, we Tinallv hear  the

pose  of the same with the observalbion
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matter and di

that the Judgements of the Hon'hle Supreme (Mourt,

wherever applicable, is binding on 211 the authorilies

including the reapondants,
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Wath Frsse alseg vations trites 08 as well A

connectad  MAs do not werit further consideration  and

disposed of accordinglu.
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